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CENTRAL ADMINISTATIVE TRIBUNAL 
GUWAHATI BENCH:GUvJ- TI.5 

APPlICATION NW. 3 'IA 
C 40/tV. 	, .&Al. 	 i. PPL I C, NTS 

rsus. 

Union of India &OI's . . . . . . . . . , . Respondents. 

	

FOR THE PPLICNT(S) 	
. 4. . 

	

DVOC1TE 	
Hc. . 	 S 

'4  

FOR THE RESRJNDENI' (s) 
 

Notes of the Reqstry 	 uioD  

[J/ 	 Present: Hon'ble Mr.Justice D.N. 

Choudhury, Vice-Chajrrtan. 

	

/ -.- '------- "e 	, 	 Office to inforn the applicant 

about the transfer of the case from 

Gauhati High Cburt'for takIng necessary 

	

I 	steps. /3:& 	G)t 

Vice-Chairman 
"U 

9,LDO( & Miss A.Ta1ukdar,1earne 	ü oise1 for 
Qyt~ '. 	

'• è applicant.submits5 that she will take 
resh, steps for service of copies within 
days. 	. 	 . 

List on 6.12.2000 for 	 order. 

2fv 
-Chairman 

_7 	 6.l2.O 	List aftàr fourweeks toènable 

	

• 	 • 	 the responderts t o.file written state- 
• -rnent.. List on 9.1.2001 for written 
statement and forfurther orders, 

1. 
Vice-Chairman 



O.A.No.36 1/2000 

/M4W' 

Wz 	Y 
S-/2-- 

/s2 

-rZ) 

tJ 

None appears - for the applicant, nor 

taken. List the matter on 8.2.01 for 

Vice-Chairm an 

( 3 

- $s.A.r1uk4ar learned couneel 
appearing on biaIf of the applicant. 
Mr,8.C.Pathak, Ad1U,C.G. 3 .Co for the 
rdapdndentes. says that he has nQ. 

received copy of the application. 
The office ite shows thatetps 

have been ta)ea. Thó app1icat Is 

requested to tnish the copy to the 

respondents. Zseiie usual notices. 

LiitOfl 11.4.01 for orders. 

UQ 

10.1.2001 

any steps 

orders. 

nkm 

14.3.01 

,1 

) 

• 	 * 

haz been stato1 by Mr.B.C. 

Pachak. .&i4L.C.G.S.C. that' as per 

instrctinr the .irLtten stternent' - 

L s: 
? tras filed 4y"the H b Czurt Itsal f 

Pt. 	 )-.--.-. 

in the for of tl* ,ffidavit. But 

Ms.A.Talujtdar jeanc?d coursl for th&. 

applicant há subittd that she has 
not receivd any affidavit or written- 

shall ' 

taIe necesry. steps for - , 	of 
eopy of the jffidavit or written states. 
ment filed in the High court, with 
Copy to th counsel for the app1icant 

It iopep for the applicant to file 
• 

 

rejoinderi-ua' - ;dvjsed. 14tst on 
9.5.Ôl for bc1.ari.ng . 

Vice-Chair& 

is 

11.4.01 
ii • 4 • 01 

?- 

/ ,P 'I  xr,~~ 
/k 

½;7;(_?io7 &r  

Im 
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Nos of the Registry 	Date 	Order of the Trbuna 

Ii Ae Ialukdar, 1jan.d aouisal 

for the applicant has stated that she 

has r.c.isd the written statant today 

only and raquiree more 'tiae to file rel 

oi ad erJ Prayer is allavedi 

List on 8 642001  for hsarin94 

VicelCMirman 
bb 

8.6.01 

22.6.200 

nkm 

;' 2 M 
IZI  ,L -4-- 

/ 

' 

c 	/4 2_ 1 L 

The case is adourn.d to 22.62001 

for hearing. 

Member 

Heard the learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open court, kept in 

separate sheets. The application stands 

disposed of. No order as to costs. 

Vice-Chairman 

'S 
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I 
IN THE GAUHATI HIGH COURT 

( Hig3urt of Assam Nagaland, Maahalaya 1  Manipar, Tripra; 

Mizcram & Aiachal P.radshO 

CIVIL APPELLATE SIDE 

AA I P,  ( 9 	. 	 2000 
Civil Rule. 

ppe1iant. 

S4 	f0L 
	

Petitioner. 

- Versus - 

UL 
 

0,
Respondent. 

Opp.Party. 

Appellant 

P,or. Pettioner. 
4Y (  A(,kc, 	 /? 

A 	1cLW J Aevo L4 

Resperident 
For 	Oppc.Lte party 

 

66 
Noti:g by Officer of Serial 

- 

flate 	Office notcs, 	report,or.ers 

proceeding with signatue. 
- 	 -'---1_-., 

3 	4 	 / 2 

-_ 



13.9.2000 	 BEFORE 
THE HONSBLJE  MR.JUSTICE JN SARMA 

Heard Mr.KGOSWami,Learrd Advocate 
for the petitioner. 

call for the records. 

iet a Rule issue calling upon the......... 

respondents to show cause as to why a writ 

should not be issued as prayed for;and/or why 

such further order or other orders shall not be 

passed as to this court may seem fit and 

proper. 

'Mt1t.iK.Mahanta,Learned Sr.C.G.S.C. 
accepts notice on behalf of all the respondents. 

• 

	

	 Extra copies of the petition shall be served 

on him during the course of the day. 

In the meantime the service of the 

petitioner shall not beterminated.Transfer,  

this matter to Central Administrative Tribunal 

at Guwahati.,This wri application is entertained 

in view of the fact that as ontodayC.A.T. 

at Ouwahaifi is not fUñctioning. 

Liberty is granted to the respondents 

to move the application for vacating the 

stay. 

-V 

r 
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CBNTRAL ADI!IN,ISTRATIVE TRIBUNAL 

GUIAHATI BENCH. 

o.A./xxx No. 
361 	 of 2000 

0.A.No.362 of 2000 
And 	 22.6.2001 

DATE OF DECISION 

0.A.No.363 of 2000 

iri Soumitra Paul (0.A.No.361/2000) 	
rn s 

rj SUp. Kar. (0.ANo.362/2000) 	
pPLICA y i( 

Smt Ranju Devi Kaini (0.A.No.363/2000) 

AK Goswami and Ms A Talukdar - y\TOC 	Ffl 11 APPLICA\T(S) 

VERSUS - 

The f!Jnion of India and others 	 RESpcTDENT(S) 

Mr Bk. Pathak, Addi. C.G.S.C. 	 ADVCCATECR THE 
.RESPONDENT. 

rik T',')N 1 BLE MR JUSTICE D.N. CHOWDHURY, VICE -CHAIRMAN 

J 1 HON 'BLE 

1 L he ther Reporters of local papers may be allowed to see 

the judgment ? 

2.. To be referred to the R.portCr or not ? 

3 	
jetner their LordshIpS wish to see the fair copy of the 

iudgiwnt ? 

4. H ether the judgment is to be circulated to the other 

Benches ? 

jj Judgment delivered by Hon'hle Vice-Chairman 

/ 

1 

2 

3 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.361 of 2000 

Original Application No.362 of 2000 
And 

Original Application No.363 of 2000 

Date of decision: This the 22nd day of June 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

O.A.No.361/2000 

Shri Soumitra Paul, 
H C/o Alok Nath, Tarapur, 
Sib-ban, P.O.Silchar, Cachar, 
Assam. 

0.A.No.362/2000 

Shni Sudip Kar, 
H 	 Ambikapatty, 

P.O. Silchar,Cashar, 
Assam. 

O.A.No.363/2000 

:5mt Ranju Devi Kairi, 
Baghar Kona, P.O. Sabganga, 
Silchar. 

H 	 Applicants 
By Advocates Mr A.K. Goswami and 
•Ms A. Talukdar. 

- versus - 

The Union of India, represented by the 
H 	Commissioner & Secretary to the 

Government of India, 
Department of Telecommunication, 
New Delhi. 

fl The Chief Engineer (Civil), 
Department of Telecom Operations, 
North East Zone, Guwahati. 
The Executive Engineer 
Telecom Civil Division,

,  

Department of Telecommunications, 
Silchar. 

1. The Assistant Surveyor of Works (Admn.), 
Telecom Civil Circle, 
Silchar. 	 Respondents 

iy Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

......... 



2 : 

OR D ER (ORAL) 

CHOWDHURY.J. (v.C.) 

All these cases are analogous in nature involving 

the same and similar issues and accordingly all these 

cases were taken up together for consideration. 

The key issue involved in these applications relates 

ft 	to regularisation of service of the applicant who are/wee 

working under the Executive Engineer, Telecommunications, 

Civil Division. 

I have heard Ms A. Talukdar, learned counsel for 

ft 

	

	the applicants and Mr B.C. Pathak, learned Addl. C.G.S.C. 

The learned counsel for the applicants submitted that 

1 since the applicants worked more than the statutory 

period, their services are needed to be regularised. Mr 

B.C. Pathak has produced the records alongwith the Office 

Order No.34/2001/CE-NEZ/SH/348 dated 1.6.2001. As per the 

Lsaid Office Order, fourteen persons including the present 

applicants were conferred temporary status in conformity 

with the 'Casual Labourers (Grant of Temporary Status) 

of Department of Telecommunication, 1989 1 . The said 

order included the names Shri Soumitra Paul, Shri Sudip 

Kar and Smt Ranju Devi Kairi, the present applicants. 

In view of the aforementioned order granting 

emporary 	status 	to 	the 	present 	applicants, 	the 

pplications have become infructuous. 

Accordingly the applications stands disposed of. 

The Office Order dated 1.6.2001 shall form part of the 

• record. It would, however, be open to the applicants to 

iove the Tribunal if they are otherwise aggrieved by the 

order. 

No order as to costs. 

• 	 ( D. N. CHOWDHURY 
VICE-CHAIRMAN 

nkm 
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Form No. GHC-NIC/INP/01 A 

THE GAUHATI HIGH COURT 
[THE HEGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR 

TRIPURA : MIZORAM AND ARUNACHAL PRADESH) 

CHECK SLIP 

DISTRIT 	Ly 	 1A), pCc) CASE NO. 	 f /2000 

DB!SB3B 	 CATEGORI CODE: 

FILING 
11 
SL NO. 	 DATE OF FILING: I3 

NAME OF ARTY: 	 5i SwA- P3 
Vd 

ç L0  

CourtFeeDue 	
\ \\ 

Filed 4ithn Limitation 	: 	Ys7 

Cond.tioik Petitioti 	 Yes/No 

ifany 	
- 

Related information For 	YesNo 

Caved Matching 

Vakalatnama File 	: 	Yes/No 

Certifie1d cojy of order' • 	: 	Yes/No 

Judgeth1ent if.reqaired, 

Filed I 

Affidavit/Véification 	: 	Yes/No 

inordell 

From inPróer 	 t 	Yes/No 

Any othr dfects (to be 	: 	Yes/No 

name) 

CASE READY / DEFECTIVE 

13 1 
SIGNATUREOF THE SUPDT. 

FILING SECTION 
SIGNATURE OF THE STAMP 

REPORTER 



Form No. GHC-NIC/INP/01 

IN THE GAUHATI HIGH COURT 
Ak- 
	

(THE HIGH COURT OF ASSAM : NAGALAND MEGHALAYA: MANIPUR 
TRIPURA: MIZORAM AND ARUNACHAL PRADESH) 

Category 
	

No. 	 Year 

1. a) Case No.: 1 	C) J\.Lo 	.1 	 900 
1.  Related Case No. : I 	- 199 

1.  Related Information:  

1. d) Jurisdictional Value Rs. 1. (e) Court Fee Rs. 	S' 	_O 

1. e) Provision of law under which the case is filed  

DATE 	/ 	MONTH 	/ YEAR 

1. (f) Date of Registration jJ51 EIIlE17 	ll?1 
2. 1  (a) Case Category Code 	: 
2. (b) Subject Category Code : 
2. :'(c) Bench Code 	: EI 
3 State Name 	: ("c&o Ly 4. 	State Code______________ 

4. Petitioner (s) 	: 	_/ S,,unLgj!cztJ 

Respondent (s) 

Petitioner (s) 

(s) : 	C ,GLS,C. 

 

 

 

Ku 

state Code of 
the Case 	: FIR 
Court No. 	: 

Caveat (if any) Yes 	I No 

use appropriate codes Signature with date: 

-I. 
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$k 	DISTRICT1Pf. 

IN THE GAUHATI HIGH COURT 

( 

The High Court of Assam, Nagaland, MeghalaYa, Manipur, 

Tripura, Mizoram and Arunachal Pradesh ) 

(Civil Extra-OrdinarY Jurisdiction) 

Nrit Petition (C)  No_&l__J2000  

CATEGORY OF CASE 	 Cco. & t errçi 	'Td 

CAT EGO R Y CODE £- 101 	
i'jc aiik. 

BENCH 

Shri Soumitra Paul 	 Petitioner 

\/ era us 

Union of India and ors. 	.. Respondents 

INDEX 

Sl,No.. 	Erticulr 

1 to 10 

itt 

12- 

1. Jrit Petition 

2. Affidavit 

3. Annexure - 1 

4. Annexure II 

5. Annexure III 

6. Annexure - IV 

7. Annexure - V 

t4 - 

Total pages 

Filed by 

WE 	c 

: 

. .c_ 
4 

Advocate 
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DISTRICT 	CACt1R 

IN THE GAUHATI HIGH COURT 	 t.S 

( The High Court of Assam, Nagaland, Meghalaya, Manipur,. 

Tripura, Mizoram and Arunachal Pradesh. ) 

(Civil Extra-Ordinary Jurisdiction) 

Writ Petition (C) No. 	 /I 2000  

Category: 

To 

The Hon'ble Shri Brijesh Kumar, BA, LLJ3, the 

the Hon'ble Gauhati High Court 

other companion Justices of the 

IN THE MATTER OF. : - 

An application under Article 

226 of the Constitution of 

India praying for a writ in the 

nature of Mandamus and/or 

certiorari and/or any 	other 

appropriate 	vrit, order 	or 

direction. 

IN THE MATTER OF 

Enforcement of the petitioner's 

v/ 



\'1,  

-2- 

fundamental and legal rights. 

AND 

IN THE MATTER OF 

Threatened 	termination 	of 

services of the 	petitioner. 

on 

IN THE MATTER OF 

Non-regularisation 	of 	the 

service of the petitioner. 

AND 

IN THE MATTER OF 

Shri Soumitra Paul, 

son of Ganendra Ch Paul, 

0/0 Alok Nath, Tarapur, 

Sib-ban, 

P.O. Silchar:- 788004. 

Cachar, Assam. 

Petitioner. 

\/ersus. 

now 
140, 



\q\ 

3- 

Union of India, 

represented by the Commissioner 

& Secretary, to the Govt. of 

India, Department of 

Telecommunications, 	Sanchar 

Bhaan, New Delhi. 

Chief Engineer (Civil), 

Department of Telecom Opera-

tions, North East Zone, 

GuNahati. 

Executive Engineer, 

Telecom Civil Division, 

Department of 	Telecommunica- 

tions, Dr Surendra Dhar Lane. 

Ambikapatt.y, Silchar:-788 004, 

Assistant Surveyor of Works 

(Admn), Telecom Civil Circle, 

Silchar. 

Respondents. 

The humble petition of 	the 

petitioner abovenamed: 



MOST RESPECTFULLY SHENETH: 

That the petitioner is a citizen of India and a 

permanent resident of Cachar, Assam, and as such is entitled 

to all the rights and privileges guaranteed to Indian citi' 

zens under the Constitution of India and other laws for the 

time being in force. 

That the petitioner states that he is a graduate. 

He was registered with the employment exchange and his name 

was sponsored for appearing in a interview for the post of 

temporary typist'cumwork clerk, Grade II, on daily rate 

basis. The petitioner having qualified and being selected in 

the interview so conducted, the petitioner was appointed 

vide order dated 25.193 issued by the. Executive Engineer, 

Telecom Civil Division for a period of not more than 89 days 

or till regular incumbent is posted. 

A copy of the order dated 25.193 is annexed 

hereto and is marked as Annexure:-I. 

That the petitioner states that although the 

appointment order showed that the appointment was for a 

period of 89 days only, the service of the petitioner was 

extended from time to time and the petitioner is still 

continuing in service. 



4. 	That the petitioner is continuously and regularly 

discharging the duties to the satisfaction of all concerned 

for nearly 8 years and there has been no complaint from any 

quarter Nhatsoever, 

That in vieN of the long service rendered by the 

petitioner, .tthe Assistant Surveyor of works (Administra 

tion), Telecom Civil Circle, Silchar:'4 had issued a letter 

dated 159.98 to the Executive Engineer, Telecc'm Civil Divi-

sion :1/11, requesting him to submit detailed particulars in 

respect of the petitioner for the purpose of regularisation 

of the service of the petitioner. 

A copy of the said letter dated 15.9,98 is 

annexed hereto and marked as Annexure:II. 

That in response to the letter dated 15.9.98, 

particulars as sought for were furnished and the Assistant 

Surveyor of Works (Admn), vide his letter dated 17.9.98 had 

forwarded the same to the Executive Engineer (H/a), Office 

of the Chief Engineer (C), for further necessary action in 

this regard. 

A copy of the said letter dated 17.9.98 along with 



a 

6- 

the enclosure is annexed hereto and is marked as Annexure:-

III, 

That the petitioner had also filed representations 

from time to time praying for regularisation, but to no 

avail, 

That the petitioner states that the Superintending 

Engineer (Civil), Telecom Civil Circle , Nrote a letter 

dated 25,42000 in connection with the regularisation of the 

arvices of the petitioner and Senie others and details of 

each of such employees who were engaged for long periods of 

time was given. By the said letter the Superintending En" 

gineer solicited the kind intervention ft in th'matter for 

regularisation. 

A copy of the said letter dated 25.4,2000 is 

annexed hereto and is marked as Annexure:-'IV. 

That the petitioner states that the petitioner 

came to learn that Smt Ranju Devi Kairi, who was similarly 

situated with the petitioner and Nhose case was also for-  

varded for regularisation, was terminated from service vide 

order dated 31.82000 'j,e,f, 1,9,2000. No reason was as-

signed in the said order. The aforesaid Ms Kairi was ap- 
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pointed as a stenocum-typist on 128.92 	The petitioner 

also has reliably come to learn that termination of his 

service is also imminent and such order of termination will 

be passed by the competent authority immediately on arrival 

at the station from a tour on 1492000 and as such the 

petitioner has approached this Hon'ble Court invoking the 

writ jurisdiction in vieN of the fact that the Central 

Administrative Tribunal, in absence of Vice'Chairman and 

Member, is not functioning in the judicial sideS 

A copy of the order dated 3182000 is annexed 

hereto and is marked as Ann <ure:'V 

That the petitioner states that the petitioner 

having rendered continuous service for nearly 8 years, as 

recommended by the Superintending Engineer (Civil) by his 

letter dated 25.42000, his case is liable to be considered 

for regularisation. 

That the respondents acted illegally acted arbi- 

trarily in not considering the case of the petitioner of 

regularisation in view of his long satisfactJ6 service and 

as such the same is violative of Article 14 and 16 of the 

Constitution of India, 



-8- 

That the petitioner states that the post in which 

the petitioner is discharging his duties, is a sanctioned 

post and the fact that the petitioner has rendered service 

for almost 8 years would go to show that the service of the 

petitioner is needed on a permanent basis and the duties 

which the petitioner is discharging is regular in nature and 

as such the respondents are liable to be directed to consid-

er the case of the petitioner, if necessary by 	framing a 

scheme, for the ends of justice. 

That your petitioner submits that in the facts and 

circumstances of the case, termination of the service of the 

petitioner uould be against the interest of justice and as 

such the respondents are liable to be directed not to termi-

nate the services of the petitioner summarily. 

That your petitioner submits that the respondents 

acted illegally and arbitrarily in not taking up the matter 

relating to the regularisation of the petitioner's services 

and as such the respondents are liable to be directed to 

consider the case of the petitioner for regularisation of 

service 

That unless during the pendency of the case the 
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respondent are directed not to terminate services of the 

petitioner, the petitioner will suffer irreparable loss and 

injury. 

That the petitioner demanded justice and the same 

was denied to him. 

 That there is no other alternative, 	equally 	effi- 

cacious remedy and the remedy prayed for is just, 	proper and 

adequate.. 

That this application is made bonafide and for the 

ends of justice.. 

In the premises aforesaid it 

is humbly prayed that Your Lord-

ships may be pleased to call for 

the records,, issue a Rule, call-

ing upon the Respondents to show 

cause as to why a writ in the 

nature of Mandamus be not issued 

directing 	the respondents 	to 

regularise the services of the 

petitioner,  and on cause or causes 

shown 	and after hearing 	the 
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parties, make the Rule absolute, 

and/or pass such further and/ar 

other order/orders as Your Lord-

ships may deem fit and proper; 

-And- 

In the interim it is further 

prayed that Your Lordships may be 

pleased to direct the respondents 

not to terminate the services of 

the petitioner such 

further and/or other order/orders 

as Your Lordships may deem fit 

and proper. 

And for this the petitioner as in duty bound shall 

ever pray. 

Affidavit. 

11 - 



Ganendra Ch.Paul, 

__f•'•• 

/ 

A F F I DAY IT 

I, Shri Soumitra Paul, son of 

aged about 3 1  years, resident of C/O Alak Nath, 

Sib-ban, P.OSilchar:-788 004, Cachar, Assam, 

Ta rapu r, 

do hereby 

solemnly affirm and say as folloNs.- 

That I am the petitioner in the instant case and 

such am acquainted with the facts and circumstances of the 

case and hence competent to sear this affidavit. 

That the statements made in this affidavit and in 

paragraphs 	 2 	 of 	the 

accompanying petition are true my knowledge and those made 

in paragraphs 	S 	 being 

matter of records of the case are true to my cut 

information derived therefrom vjhich I believe to be true and 

the rest are my humble submissions before this Hon'ble 

Court. 
c 

And I sign this affidavit on this the 	day of 

L4L 	2000 at Guahati. 

Identified by me. 

VO,  -( k " f~~ W, 	 D E P 0 N E N T 

Advoe' s Cl e r k 

s d&U' b tdeitf1d At.-  Sd 

to tiT' 

too 	LA  

t 

iSNMd 150 
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1PARTNT OF. 
PFFICE OF THE .XECUTIvE ENGINEER: TELECOM CIVIL LIIVISION 

SILCHjR 788004 	 :  
NO 	

Dated at Silchar,the  
OFFICE ORDER • 	!• 

Approva of ecuive Engineer, Telecom Civil DjVjj0, 
Silchar is hereby conveye. .. for engaging 	. 1 • 	 . 	

Shi SaUflitra Paul as 
typist own J. C.'Gr.Ii, purely On casual bas is under Tejeom Ci3tjl 
DjVj$jOfl 8ilchar. 	S. 

fora period"ndtmoreh n  89( eight.y,  n*ine) 'da'ys or till regular 
incureit is posted which ever is ear1j 	at a daily rate of 

(Thirxez Pity Seven and paise' Ninety Eiv)only 	 only 
Per•aa.yon flOWOtk'no pay basis 

His seje 	°Casual basis 	not'cofer any 
right for his reuIar engagement in this Department and will 
autornatjca1lyces. 'after 89 days. 

• i Si 	 '' 

A0  10  'Civil  

Shz't. .Sanj4tra '?au1 C/c MÔk Nath, Tarapur, Sib—bart,, 
P,O.Btichat'.3, Dj!stsCachaz., 

• 	 S  
• 	' 	 Execu i e Engineer, 

	

/ 	Telecom Civil Divi s ioni  

	

. S 

	 Silchar. 

5. 
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ANN EXURE : -II 	
CONFIDENT IA LZ BY i 

PEON POST 

DEPARTMENT OF TELECOMMUNICATIONS 
OFFICE OF THE SUPERINTENDING ENGINEER: :TELECOM CIVIL CIRCLE 

SILCHAR-788 004 

No. 12(4)95/SE/TCC/SC/COflf/ 58  DATED AT SILCHR,THE 15998 

To 
The ExecutiVe Engineer(C) 
Telecom Civil Division:I/II 
Silchar4 

Sub Regularisation of service regarding 

With reference to the subject mentioned above, you are 
requested to furnish the particulars in respect of 

Shri Sudip Kar 

	

	Presently working in 0/0 the 
Superintefldiflg Engineer(C) 
Telecom Civil Circle, Silchar, 
(Previously working in 0/0 the 
Executive Engineer, Telecom 
Civil Divn, Silchar. 

Mrs Jayashree Deb Roy 

	

	Presently working in 0/0 the 
Executive Engineer (C), 
Telecom Civil DivnII, Silchar 

Sri Soumitra Paul 

	

	presently working in 0/0 the 
AsstL Engineer(C), Telecom, 
Civil Sub: Divn Aizal 

Miss Ranju Devi Kairi Presently working in 0/0 the 
Executive Engineer (C), 
Telecom Civil DivnI, Silchar.  

The follojing particulars in respect of them are 
tobe submitted immediately for onuiard transmission of the 
same to the higher authority.  

Hovs recruited. 
Basis of contract 
Condition of ContracL 
Mode of payrnent 
Amount paid 

Matter ismost urgent 

Asstt Surveyor of Works(ADMN) 
Telecom Civil Circle 

Silchar4 

L 
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PERSONS 

2 

• 	 uipKar 

2!S ScI'-a PaiJ 

Raju D Kaiñ 

Jasr:ee Deb Roy 

I 

•1 

— 

7 	•, 

'-- 	 -• • 

•. •• 

— - 

r$,  

- 

-: HOW REC- 	6ASS CE. 	
-- 	 1CONDmQN - 

JCORACT 	 COOCT OF t - 

Pt~rety 	cn 	 No Lo o,ent 	basis for nbt more than 83 	basis 
2-;5 de 	te bis Re. 1600=00 

Exarçe 	days in each cccas 	u: agaist 
-- 

er rnon?th 
25-4-95, Therear on by : n ra 

,e:t -  c 	basis 

Lpo 2-4-;. 	•e- 	i 
on cCrac basis f-cm 	i 

I 	O 
 - 	 - 
- 	 Fse'j ternperr on 	

—C3 

a pencb 	 I 	
- —0:--- 	 • 

I 
Asssta 	Surveyor of Works (A) TI TeIecor 	CvjI Circle 

SHchr 

IV 

}4UiSWachar . 	

- TheSe two applicants  
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l)EI'AlI'MEN'l' OF TELECOfI SERVICES 
OFFICE 0!' TIIF SLJPERINTENDING ENGII'JEER : TELECOM CiVIL CIRCLE 

SILCI!AR-738O(J4 

No) 	l2(4)95/SI-TCC/sC/5 	 l)ated at Silchar,thc. 	1 

•,•• 	I•• 	• 

• 	L. 

Shri hR. Das 

1 • 	• Chief Engineer(C) 
Tciccom Assam 

''-. 	(luwrihat i 

Sub: 	kegulmisation / (3rni it of Icnorary status to Casual labourers under 1CC, Sichar, 

Kindly rclr to your tct(cr No.l('10)94/CE-NEZ/GH/1067 dated 9-7-99 and even No. 
2175 dtitcd 27 12-99 regarding grant of cmporarv stati.is to Casual labourers and subsequent 
even No.2654 dated 16-3-2K rcuardng regularisatioii of service of Sri Amarjit Sitigli, TSM, 
oflicc l?con . addressed to CG.M T. iclecom N.E. Circle, Shillong and cops' endorsed to this 

0' 	 ' 	 . 	•.  
. the fate of the casual labotri ers with /withoui Temporary status still now working under 

this ircic vho have conic from the weaker section oF the society is uncertain and in fact , is 
hanging in a thin thi'nd Inspite of liimishing several reports from this office and your 

eorreponduicc ith C U NI I N. r Circle.. sHillong no action ,uus to have been taken by the 
0/0 thc(O1vT,' N.!.(.irci. Shilloug for rgthrisation /gr;nt ofI'tniporar' status dt the dasul 

!i;iabureis of Telecom Civil Wing , thouizh similar category of casual labourrs attached,to 
difftent SSA and. Task Force of 'l'elecom Department are enjoying the benfits bf.RM /TSM/ 
Caual labour with.prtcction of' wage wet'. I-I -96 in accordance with Vth pay commission . A 
copy e.ich of such benefits extended by Are' I.)irt'ctor. l'ckcom. Task Force, .Silchar vkle order 
No. JYfF,'ScJR-119$-99 dated 28--9 and 1w GtvFl. Agartala vide c'rder No. E-2891rSM/99-
2fl00 /.S thitccl 9-3-2K is cnclo.scd br your kind pe;usal 

ilie puitteulais of ;ifores;iid ill lited casual labourers tinder this circle are fur.her 

:ed below • 
Present 	EducatkraI Initial (lnte Whether Remrk 

I ou'iIui..ition of eng ig SC/ST/ 

. ijii OBC • 

i . irigh FSM(OfPcon)Cluss-X 
• 

14-1 1-85 OBC Eligible forRM. 
TSM w,c,f, 

t. .. •, 

. 

ciapy loy 
. 

O/Chowkidar Class- VI 20-7-87 SC Completed more than 
! 	'i' 240 days & Eligible for 

l!iI 
I 

• 
I; •' 

Store ,, 	Class-X 	1-7-88 

tIn 	- do - 	. Class-Vt 8-3-Q0 
r 	\'Iotor t)ivci 	Is__" . I 5.5.9(1 

Aiiaw • - 

Store CIiokithii ('Iass\ • 	- 1 2-Qo 

Typist 	• 	• 	II Si..( 2-1 -91 

TSM as unskilled labour. 
013C -do-- 

• -do- -do—t 
SC 	• . 

• 	1' 

03C -do- as uki ccl labur 
U/R • - d6 — 4 asskiIl d labour 

• . 	,. 	1 
•• 

i 	

.•.,' 

• 	:1 	; 

.1 

-I' 

• ç.l. 

•4 4  

• : 

I 



FA 

8. Sri l'radip ' )as 	.'tOI ( I)(lvki(lar (la 	' . 11 3-I-n I 	SC Cofl1P1ctCl more than 
240 (IRVS 	e1ib1c for 

 

S ri Siq il I 	 TSM a Ws11ed 1n6ot, ,I(i 	(t. 	gj 	9- Ii - 'ig 	
- do - 

Sri Stan oy 0/i 'ci:\I:nwl 	hs. VUi 9-12-91 	SC 	do - 
II. Miss Rju 	StcnoCu111 	R.S . L . C. 	12-8-92 	OEC 

Dcvi ai:j 	7ypist 12, Sri 	Typi, 	
1 3. 	8-2Q3 	SC' 	-do- 

I 3,S 5oInrurn p1)111 TypI 	Aiywl II .S. I,. C 	
- (10 

- 	
- do - 

14. S Naf1Snikl(fl) Driver, 	ClassViff 1.84 1 - 93 	SC 	
- do aSMotorDVCr 

atIaja 
In FAlditjon to :ibov 

, followitig Pcrsofl5 
wore cngagcd 

on conact basis %v.e.f.the date 
tncnt Rifled aiflst each 

SN0 Nttc 	i'icsc,t 	1d1.1011011.11' Initial dntc 	Whether tutu:; 	Qu11 111i3O of Cflu 	SC/ST/
Cillefit 	OBC 

I 	Sri i)ar;unjjj Dcbnath u  0/1 'Con ('ln 	' 

0-3-96 	013C 	Eligible for wages as 2. Sri Ra1i Rabj I 
. 	()/Cl)()ki(jIr -do- 	15-12:96 	SC 	

- do 
casual Mbour(unsj(jjØ 	' 

• 	 A :opy of fl f older No. 269- l3/9LSN1i datc( r your k 	 l 1-9-99 on the above subject is 
enclosed :

ial pc:uisul 	whcrc,n approval has been conveyed regarding grait of 
tCiporn 	latus to the casu:iI labourers CJRII)1(' is on 1-8-98 weT. 1-9-99 wd regularisation of 
castj;jl Iflbuf(,5 with I enpl)o,a,. :;tnts ehIVjN( as on .31-3-97 	

. 1. 1-4-97 	ThuS TSM at 
SI No. I is :ltijb1 ha I 	I in tl .......ul c  of R 	.; 	i w.e.f I -4-97 Tue other casual labourers 
at l No .3, 4, O, R. 	I I nc elIibjc hr ISM w f I --99 in the minimum of the scale of 
Rs.2cc(a 2fln i.e. at h 2 .cni 	j )\ JIRi\ and CC\ as admissible 

Ao, the casiol l:thii11 5 
 at S. No..S & Id are eligible lbr TSM w,c.f 1-9-99 at 

the 
minjmuinj f the Scale $fl5u-4s91 i.e. at 

Rs.3v5oi 	D.A, FflA & CCA as Motor Dvcr Tb 
rcnhliij111 ai;ulIui lIII)oIII(.rs at SI No 7. II. 12 & I3 arc cligibl fo 

a( i 	
r TSM w.e.f, 1-9-99 

I 	ujm 	,, al the sC,IIC of, 
 l<s Ii  labour 	 i.e. at Rs.30501 1- D.A, I-flu & CCA as siled 

lc other labourers .S/Sjwj l3aflq,iuli l)chivatl & 
Rajesli Rabi Das may be Coj(Icred eligible (:r Daily Wne 1)1 casual labour (UnSkijjC(j ) @ s2s o/ ~ DA38y i.e. Rs.  11 7.3  0  

We. 1. ci1)-r the date ot Clliuiciuc,it or 
30 the (late C 	1lI)1MOVflr 	lCCjIIe(I  

,i .A it may tnk' Sound IlIlc t consider [lie cast ml labourers to be conked with tcmpor t in ilis rcqu 	to ptovidc then1 the Interim relief with the daily wake Calculated at the  
:.; 	•hhj,th 	of the scali of Rs.ju;t I.' 	38% I). A pr month for 	12, 13 & 14 as for 

CnsüaJ otor Driver! k.iIlcd casnuI labour as appIical)le w.e.f. the date of your kthd approval i ,1 	..t. 	
i1flhlnrly, the daily 	calcu;ntc(l lit tlic mi1fflitii of the scale of Rs, 2550/- + 38% 

1!, 	
pci ontIi for liask, lied 1: 'iti No....3, 4, 6, 8, 9 & 10 may he granted with w.c.f. 

1i c1rjtt . (your flppruva I 

i 	•, 	! 

I 	
I 

.; I 	, 	 • 

iI 

• I 

r1 

I 
I 

I 	I 
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In oflflCCtl0fl with 	
missihilily of mifliflltifl) Of the scale + .D.A for casual labourers, a 

coPy each of DOT order No. I0l 3/7-RatCS dated 23-2I988 closcd along with DOT order 
No.269-I 1/98/SIN-It dated 1 S-9-9 ('or casual labourers without temporary status and DOT order 

regarding casual labourers engaged as casual Motor DverS is 
No. 10-13/87-R dnted 26-7-89  
enclosed for your kind pcnunl . 

Several reprCsCflt8t10 ot the casual labourers were foardcd to you earlier . Many of 

them have fuhcr reprCS()tCd ('UI oosidcrat10 of at 
least daily wage as applicable for casual 

labourer . The rcpr,esefltatt0 of the following casw(l labourers are cuclosed hcrcwit 
for  ,y9 

' 

i!.!fli 

Sri Janrnitjoy Roy 	
O/ChUWitut 

2; 	RupChflnd Goala 	
Store ChoWk idnr 

3.S Bhola Sankar Dchnath 	
- do - 	 . 

Subash Goln 	
- do - 

iayshrcc I)cbROY 	
Typist 

Pradip DaS 	
Store ( iow 	t' ida 
0/peon 

Suit Das  
8 	Sujit Roy 	

QfPcoii 

Miss RmiiU l)cVi Kairl 	Steno (lwii 'l)iSt 

10. 	Sri Sudi() Kar 	
Typist 

1. 	Sri Soumitra Paul 	
Typist, 1zWl 

12. 	Sri SMOdal Malak11' 	
Driver, AIz8WI 	, 
l) 

l 3. " 	Sri iaiLu Sar: al 	
rivc , AgaaIa. 	. 

L 	 0/Peon  

I ,. 

Sri l3anañlitI t %.)conit 

15. 	Sri RnjSh KabiClaS 	
N/Chowkidar. 

it will not he oit ot place to menhiOr) that I 
)01'(flOW DTS) has approved for Assam 

TelccOIfl (irCle rcgulafl" ion ol' 13 ((liCcI1)'1'''I and onfciriflg TSM to 672 casUal labourers 

vidc oldct 
0,269419311 l(Ft) dated Q22OtXl 

(copy enclosed) Similar approval mj&it have 

been conveyed ('or N.I 'l'elecOill CiiclC . In VIeW of natural law of juicC , the TSM/CUaI. 
labour&s listcd above should t similar rnonctn bene1I and upliftment in their career , sc6: 

thc have been per
l'orrnifl their duties continuOuslY and sntisfactoflhY from the date of their 

I tII engagement . The matter was alSo di
scuSSl 

wtth your good self hiring your recent visi t 

I 
Undcr the en cool tnnces tatcd nhovc I colicit your kind rnteefltto 

	
the matter for 

re' St1OR/ TSM tnd your 81)proval for interim relief as discussed above. 

'4 	An Unly 
Actlofl is lc((oiLstcd 

AS above 	
/ 

,.( 

superl4fdridliji EnglfleCr(C) 
, ,elecOI)' CivIl CIrcle 

Sl1tl'a 

II 	
Ij 

1 	I 	

t 	

¼ 

.t. 
I. 

?J. 
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(OV'' OF IN1)11 

f' 	 DE1'AR I MEr\ F OF I ELECOM OPERA I IONS 

	

(CiVIL WING) 	 . 	• 
g7 	' 	

OFFICE OF 'i'IIE StJPERIN'FENI)ING ENGINEER(C) TELECOM 
civu. CIRCLE, AMBICAPATTY SILCIIAR 

No.12(4)95ISE-'lCC/SC/ (15'O 	. Dated at Silehar. the 3t 	 - -. -, 

To 

• 	 Iv1ss, Raiiju J)evi Kairi 

I 	
Sub - 	'l'ci ttIlIhItIOfl Of '( I It (S 	 I 

.• 	 , 	 I 	 t . 	I .  
il 

4 
Dearmadam, 

' , 

I • 	 I 	- 

I 	 • 	A. directed by the Superifflcnding Engincct(C) TcIccor 	Ciil Circle Sikhar 

• and in pursuance of the order of the Chief Engincer(C) DTO S1illon6,  (camp at Guwa11140 
41 

reettedi to, inform you that your services arc no longer required lioni 01-9-2000 gr  •4 
I.' 	•.. 	•-. onwards. 	; 

.•1 

It . 	 . 	• ' I . 

. 	

. f1iau1ing you, 
. 

k 00 

.  \. ours l.ntlifully 

II  

4.:fr. (A.R.SlS1lADfl1) . 	, 

AssU.Survcyor of works(Aduui) 
' 

Telecom Civil Cirik 
Suickit 

• ; i5tJ., 4 	'i .,.:! 
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